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Shii B. S. Mnrthy: May I know
whether this forelpfn investTnent in 
•Indian industry is detrimental to 
Indian* investment in our own in
dustries?

Mr. Depnty-Speaker: It is only a
matter of opinion. -

Shfi A. C. Guha: May I know if 
' the Government impose any conditions 

on these firms as regards making 
certain appointments o'f Indian person
nel?

Shn T. T. Krishnamachari: Yes, Sir. 
The Question is more or less governed 
by the statement made by the Prime 
Minister in 1949 in regard to foreign 
capital. ' The answer to part (e) of the 
question definitely says that certain 
conditions are imposed at the time of 
entry when capital issues are sanc
tioned pnd the firm is otherwise per
mitted to start operations.

Shri H. N. Mukerjee: Is there any 
machinery .by which the Government 
cap determine whether the conditions 
imposed on thefee foreign companies 
are actually observed, and particularly 
whether therq is any discrimination 
against Indian trainees ?nd em
ployees?

Shri T. T. Krishnamachari: Yes, Sir. 
Government have the necessary 
machinery and resources at their dis
posal.

Mr. Deputy-Speaker: The Question- 
hour is over. .

WRITTEN ANSWERS TO QUESTIONS

^  f>rr 
^  ^  Tr-

^  ^  aftr
fror ?

The Minister of BehabUitaUon (Shri 
Jain): Attention of the hon. Member is 
invited to the reply given by me on 
the 22nd May' 1952 to Question No. 
■93 by Giani G‘ S. Musafir.

OPTfcAL Goods

M531. Shri S. V. Ramaswamy: (a)
Will the Minister of Commerce and 

"Industry be pleased- to state what is 
the total value of optical Roods im

ported into India?

(1?) Are there Indian finns manufac
turing optical goods, particularly 
lenses? ’

(c) Are there complaints that such 
optical lenses are not ud to the mark 
and are likely to increase defects in 
vision?

The Minister of Commerce and 
Industry (Shri T. T. Kri^inamachari):
(a) Rs. 66 lakhs in 1351-52. .

(b) Yes, Sir. .
(c) The Government are not aware 

of any such complaints.
iNDi.̂ N Employees in Non-Indian 

Concerns

*1535. Shri B. R. Bhagit: Will the 
Minister of Commerce and Industry be
pleased*to' state:

(a) the policy of the Government of
India in regard to employment of 
Indians in concerns and industries 
operating in India, owned or controlled 
by non-Indians; ■

(b) whether Government have any 
information in respect of the number 
of Indians and non-Indians employed 
in posts other than ministerial posts in 
such concerns and industries: and

(c ) ‘ if the answer to part (b) above 
be in the negative, do Government pro
pose to collect the information and lay 
it on the Table of the House?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) Government’s policy Ls to en
courage the empl03̂ ent of Indians in 
all concerns, whether owned and con
trolled by non-Indians or not.

(b) No. Sir.
(c) Yes, Sir.

^ ^  ^  t ^  ^  
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(«r) ^  if # TT%
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ft>5T >T!=̂ rw!jTr sf f  ?

The Minister of Works, Housinc: and 
Sopply (Sardar Swaran Sinffh): (a)
47 2. ,

(b) 47.

(c) its. 8,23,000 per annum,
(d) The rent realised from the oc

cupants is not a fixed Amount, but 
varies from time to time as in the case 
of Government servants the recovery 
is limited to 10 per^cent of their pay. 
The recoveries amount to Rs. 8 Irfrfis 
per annum in round figures.

(e) About 400 houses are used as 
residences for officials of the. Central 
Government and the Delhi Administra
tion. These houses have not been al
lotted individually to the various Mi
nistries as such, and allotment is made 
to Government servants from the Pool 
according to their eligibility, based on 
their date of posting t̂o Delhi and the 
Salary group to which they belong.
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' ^  ^  ^
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TO THT f ^ r  w r  f  V

The Deputy Minister of Works*. 
Housing and Supply (Sbri Bura- 
gohain): fa) Separate figure for war 
surplus stores is not available, and 
regular • surplus stores are not ^ p t  
separate. Total surplus stores await
ing disposal on 1-6-1952 wefe of the 
book value of Rs. 36 crores approxi
mately.
. (b) Total realisations during 1951
52 amounted to Rs. 0‘ -77 crores, and 
during April and May, 1952 To Rs. 0 55 
crores. * •

(c) and (d). The Directorate 
General ( D is p e l )  ceased to «dst M
a .separate entity with effect from 
1-3-1951. There was considerable re
duction in staff and *the remainder 
merged with the Supply Organisation, 
forming a separate Wing in it.

(e) Number of staff retrenched in 
the Disposals Wing during the period 
from 1-4-51 to 3 1 -3 -52  was 663, of 
which 20. were gazetted and 643 pon- 
gazetted. All except 27P i>on-gazetted 
staff were, however, absorbed either ' 
in other offices or in vacancy in the 
Supply Organisation.

Cloth and Yarn

*1538. Shri Vidyalankar: WiU the
Minister of Commerce and Industry be
pleased to state:

(a) the quantity and price of cloth 
and yarn imported from the Dollar 
area, and the quantity and price of the 
same commodities exported from India 
to that area; and

(b) the figures as above in respect 
of the sterling area?

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
(a) and (b). A statement is placed 
on the Table of the House. [See Ap
pendix VII, apnexure No. 44.]

E x p o r t  op  C oal  to  Japan

*1543. Shri Ganpati Bam:* Will the 
Minister of Production be pleased to 
state: - -

(a) whether the Government of 
. Japan has intended to import Indian 

coal during the current fiscal year;




